\ 2301 TEM NO. 33 COURT NO. 1 SECTION Xl I A

SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).15016-15021/2009

(From the judgenent and order dated 10/06/2009 in WA No. 543/2009 & WA No. 676/2009
& WA No. 755/2009 & WA No. 793/2009 & WA No. 794/2009 & WAMP No. 1327/2009 &

WAMP No. 1631/2009 of The HI GH COURT OF A. P AT HYDERABAD)

DR N. T. R UNI V. OF HEALTH SCI ENCE TR. REGR. Petitioner(s)
VERSUS
P. AMULYA & ORS. ETC. ETC. Respondent ( s)

(Wth appl n(s) for exenption fromfiling c/c of the inmpugned Judgnment and prayer for interim
relief and office report )

Date: 17/07/2009 These Petitions were called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR. JUSTI CE P. SATHASI VAM

For Petitioner(s) M . Gopal Subramani um Sol . Genl.of India
M. Y. Raja Gopal a Rao, Adv.
M . D. V. Nagar j una Babu, Adv.

For Respondent(s) Ms. K Amareswari, Adv.
M s. K. Seshar aj ayam Adv.
Ms. N. Annapoor ani , Adv.

M. K K Mni ,Adv
M . Jal akam Sat yaram Adv.
M's. Sudha Gupta , Adv

M . Dushyant Dave, Sr. Adv.

M .S. U K Sagar, Adv.

Ms. Bi na Madhavan, Adv.

M. Shwet ank Sai | akwal , Adv.
for MS. Lawer’S Knit & Co , Advs

UPON hearing counsel the Court nade the foll ow ng

ORDER

| ssue notice returnable on 7.8.2009.

Counter, if any, may be filed in the neantine.

Interimorders, if any, will continue.



(G V. Ranana) (Veera Verna)
Court Master Court Master



